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Original Arplication No. 555~@ﬁi1992
%

Nawab Hasan and others . « « « « « « « = . . .Applicants
Varsus

The Union of India, through the Secrétaﬁygi,

Ministry of Communication, New Delhi and eghers. | |
‘ g . Respondentsg

Fon'nhle Mr. S.N. Prasad, Membar (Juditcdak)

The main grievance of thaéanﬁiszﬁgs appears

to bea that they are apprehending of bexm'
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right for ar pearlno the examination,'

trey werzs sent for training and wene%p@§;£°
s, on A0 7%

2.

Lucknow{irnexure=3) followad by remlnder éiﬁ'5 :
(}nnaxure-/y but the same is still lying &ﬁi cided.
arned counsel for uhe a@féicant while
advartinc to tha contents of the applicgiién and the
papsrs annexe=d thereto has urcead thaﬁ ﬁ§g~§écision of
, o

the abova representation lated 13.5;92?ﬁ3:7xure—3) by
the raspondent no. 2 ( Chief Post Maéter f%ﬁ‘ral U.P.,
Lucknow) will ¢o a long way in glVlng suﬁ%ﬁaﬁtlal relie
to the'applicanégif the same is decided at éan early dats
in accordance with law. This is 51qn1f1ca§t to point

out that ‘nnexure-l1 shows thz namagoi all ﬁhe applicants
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in the list of successful candidates in the exXamination
which was reld in the y=ar 13303 Annexure-3 is the
represantation dated 13.5.32 addresséd to the Chief

Post lMaster General U.P., Lucknow who is respohdent no. 2 -§
in tYis case and it is found that the above representatiod
Annexure-3 and the reminder Annexure-4¢have sﬁgll not bees
dscided by the responisnt no. 2 and the same é%e lying
undec ided so far. |

4, Favinc considered all the facts ah&%circumstan%
es of the cas2 and all aspect of the matter , I find it
expedient thattthe ends of justice would bes served if thei

respondent no. 2 is directed to decide the =bove represe

ntation (Annexure-3) and(Annexur=-4) by reaso f}
spaaking order in accordance with extant rulééiregulatiof\
and orders in this regard, within a pasriod of Q montls
from the date of receipt of the copy of this judgement; i
and I order accordincly.

5. It is made clear that in case.tbe above
representatio;;Annexure-3 and 4 ar= not readily available;
with the raspondent no. 2, the applicant shall' furnish

a covpy thereof to the respondent no. % within iS days Q
from the date of receipt of the copg of this iﬁdgement
to enable the rzsponient no. 2 to decide the above i
rzprasentztion as directe%\within aforesaid specified |
period of time.

6. Tre apolication of the applicant is dispesesd

of as abovs at the admission stage. No order as to costg

Lucknow Dated 2.11.1332,
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